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Original Application No. 1444 of 1992

Allahabad this the_Q9th day of _ May, 1997

Hon'ble Dr., R.K. Saxena, Judicial Memher
Hen'hle Mr, D.S. Bawejia, Admn, Memher

Unikon of India thiough D, R M., Central Railway,
Jhansi.

Applicant
Y Advocate Sri G,P, A grawal

Versus

1 l. Sri Bhaiya Lal S§/o Halkey o Talliyay Nainagarh |
Nagra, Jhansi.

2. Prescrlbed Authority under the Payment of wages
, (DLG) at Thanisii

Respondents

By Advocate Spi O,P, Gupta

OQRDER( Oral )

By Hon'ble Dr, n.,K, Saxena, Judicial Member
This O.A. has been preferred challenging

the award given by the respondent no.2 on 03.6.1992

under Payment of Wages Act.

25 The facts a are disclosed in the O,A.
as well as in the award, are that the respondent no.l

was working in the Central -Rai-l::wag:g_:_. His ﬁ
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came to the conclusion that deduc'bibn':f salary

to the tune of R.67,057-50 was d .e 'by.th‘ze present
applicant and, therefore, the said amount was directed
to be paid to the respondent noll. Besides an equal
amount was directed to be paid as compensation and

Rs«50/~ as cost of litagation. Feeling aggrieved by

the impugned order, this O.,A. has been preferred.

3 The respondent no.l has challenged the 0.A,

on the ground that this Tribunal has got no juri sdiction,

4. This case is fixed for disposal today but
the counsel for the applicant is not present while
Sri O,P. Gupta, counsel for the respondent no.,l is
present, We, however, decidegd the case because it

is based on the well established legal position,

5e It is clear from the facts that the respon-
dent no. 2 being Prescribed Authority under the Payment
of Wages Act,had given this award and such an award
was appealable under Section 17 of the A“pts The
applicant did not prefer any appea% an .’n* *f'lf‘
appmachgthe Tribunal, Thi ds approac L‘ has been

by their Lord ships
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that the appellate jurigiction of the forum

prescribed under Section 17 of the Act’hasnﬁ‘t been

taken away of any of the provisionsof the Administrative

Tribunals Act. In view of this fact, the O.A. no

more remains maintainable and it stands dismissed.

The applicantlif so advised, may approach the proper

forum even now. Ihe stay order which was passed on

08, 10. 1992, stands vacated. /\
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